
CE 	 11 	7I V F TRIBUNAL. 

GA. NO. 2851!20U2 

nit 	.i_I.__ 	.*_L_ 	4 ISL 	..J_.. 	._C 	r..._&.__,L__._ 	nn'n 

i'sw u 	, _,rj ; ii 	un uiy Ui 

4ON' BLE MRS. LAKSHMI WAMINATHAN, VICE C-AIRMAN (Ji 
HON'BLE MR. S.K. NAIK, MEMBER (A. 

J S. Thakur 
UDC, Office of the Registrar, 
,-..-- 	r.__,_.- 

	

ir 	u; 	.IiiU I a , 

West Block - 8, Wifl NO. 
R.k. Puram, New Delhi 

(By Advocat.e : Shri M.L. Chawla) 

Union of India 
Ministry of Informaton & Broadcast.iri, 

ni-. awar 
New De1h 

2. 	Reist.rar of Newspapers of India, 
(Mnstry of Information & 
Broadcasti n) 
We% In kckS ? Wi1N(j,2, 

I47W lJ*'I; 

.. Respondents 
Fj -docate 	3hrRh S inh, learred proAy 

	

-jninI 	• 

0 R DER (Oral) 

BY HON'BLE MRS. LAKSHMI SWAMINATHAN, VICE CHAIRMAN (J) 
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period 	of 	leave 	remained 	unsetted 	because 	ot 

admnistrat.ve 	lapses. 	He has submtted that. on rejection 

Of 	hs 	claim in OA 2524j2Cfl, 	the applcant had f- led 	RA 
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leave 	under Rule 10 of the Leave Rules followed by another 

representation 	dated 3. 1 . 2002 ,whiCh has also been rejected 
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accordance with law. 

We 	have 	read 	the 	order of 	the 	Tribunal 	dated 

in 	GA 	2524/2000 	as well 	as 	the 	order 	dabed 

25.4.2003 ili 	t 	present 	GA on the 	basis 	of 	which 	a 

reference has 	been 	made to the Larger Bench 	because 	of 

li(veig€Int views. 	From the relevant facts in t.he two 	GAs, 

briefly ment.ioned above, 	it iS clear that the applicant is 

agreved by 	the 	action 	of 	the 	respondentsin 	not 

converting his EOL to some other kind of leave as requested 

by him in accordance with the Leave 	uies. 	T h e genuineness 
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applicant in GA 2524/2000 was not dsputed by t h e applicant 

in 	the present 	GA but., the action of the 	respondents 	in 

rejecting hs 	request for conversion of his EOL 	tor 	the 

same 	period of absence 	1rom 23,1w 198 to 	18.12. 1998 	under 
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agitate his 	grievance in piece-meal 	or 	in- 	instalments) 	as 
Y>_ 

such te action 	will 	he 	barred 	by 	the 	princples 	of 

construct i ye res j ud i cata. 

Tn K. Ailt Babu and Others v. Union of India and 

Others (JT 1997 (7) S.C. 24), the Hon'ble Supreme Court 
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prnc-i ples of res 	udcata is a rule of universal law 

pervading every well reuiat.ed system ot jurisprudence and 
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should be vexed twice for the same cause. These salutary 

prnc-  ples are applcable to the fact.s in-  ths case and the 

applicant cannot, therefore, agitate hiS grievances from 
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No costs. 
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